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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY

TENTH SESSION

THE I(ARNATAI(A AGRICTJLTURAL PRODUCE IUARKETING
(REGIJTI\TrON AIID DEVELOPMENT) ArlD CERTAIN OTHER rl\W

(AMENDMENT) BrLL, 2016
(L.A. Bitl No. 25 of 2O16)

A Bill further to amend the Karnataka Agricultural Produce
Marketing (Regulation and Development) Act, f 966 and tJle Karnataka
Agricultural Produce Marketing (Regulation) and Certain Other Laws
(Amendment) Act, 1991.

Whereas, it is expedient further to amend the Karnataka
Agricultural Produce Marketing (Regulation and Development) Act,
1966 (Karnataka Act 27 of 1966) and the Karnataka Agricultural Produce
Marketing (Reguiation) and Certain Other Laws (Amendment) Act, l99l)
{Karnataka Act 16 of 1991) for the purposes hereinafter appearing;

Be it enacted by the Karnataka State tegislature in the sixty-
seventh year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called
the Karnataka Agricultural Produce Marketing (Regulation and
Development) and Certain other law (Amendment) Act, 2A16.

(21 It shall come into force at once.

2. Amendment of section 1O.- In section 1O of the Karnataka
Agricultural Produce Marketing (Regulation and Development) Act,
1966 (Karnataka Act 27 of 1966), (hereinafter referred to as the
principal Act) in sub-section (1), in clause (i), for the words, "eleven
agriculturists of whom one shall be a woman" the words, "fourteen
agriculturists of whom three shall be women" shall be substituted.

3. Amendment of section 11.- In section ll of the principal
Act, in sub-section (1),-

(i) in clause (i), for the words "one shall be a woman" the words
"two shall be women" shall be substituted.

(ii) for clause (ix), the following shall be substituted, namely:
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"(ix) three mernbers shall be persons belonging to agriculturists
and among them, one shall be a woman to be nominated by the
Stat"e Government. who shall have right to parti.cipate and vote
in all the meetings of the Market Committee and shall hold office
at the pleasure of the State Government."

4. Amendment of section 14.- In section 14 of the principal
Act, in sub-section (2), for the words "one for woman" the words "two
for women" shall be substituted.

5. Amendment of section 9O.- In section 9O of the principal
Act, for sub-section (3). the foliowing shall be substituted, namely:-

"(3) Save as otherwise provided in this Act, the amount to the
credit of the market fund and all other moneys received by the rnarket
committee shall be kept or invested,-

(a) in the Karnataka State Co-operative Apex Bank; or
h) in a Co-operative District Central Bank approved by the

Registrar of Co-operative societies; or
(c) in a Government savings bank; or
(d) in a scheduled bank with the previous approval of the

Director of Agricultural Marketing; or
(e) in any of the Central or State Government securities with the

previous approval of the Director of Agricultural Marketing."

6. Amendment of Karnataka Act 16 of 199f .- In the
Karnataka Agricultura-l Produce Marketing (Regulation) and certain
other Laws (Amendment) Act, f99f (KarnatakaAct 16 of 1991) section
4l sheill be omitted.



STATEMENT OF OBJECTS ANTD REASONS

It is considered necessary to amend the Karnataka Agricultural

Produce Marketing (Regulation and Development) Act, 1966 (Karnataka Act

27 of 1966) to provide for,-

{l) increase in the representation of women in the Market

committee of APMC's from "one" to "ttrree" to be nominated by

the State Government and thereby giving effect to the proposals

made in the Budget Speech of 2OL6-2O17; and

(2) investment of marketing fund in the Karnataka State co-

operative Apex Bank or in a Co-operative District central Bank

on priority basis because these banks which inturn give loans to

the farmers and hence the surplus available with the Agriculture

Produce Marketing Committees if invested in aforesaid Banks

will help the farrners cause.

It is also proposed to amend the Karnataka Agricultural Produce

Marketing (Regulation) and Certain Other I-aws (Amendment) Act, lggl
(KarnatakaAct 16 of 1991), to omit section 4l since the said provision has

not been brought into force and similar provision is now proposed to be

substituted.

Hence the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed Irgislative

measure.

S.S. IT{ALLII{AR-TIINA
Minister for Horticulture and

Agricu ltural Marketing

S.MurthY
Secretary {l/Cl

Karnataka kgislative AssemblY
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AI\IIIEXT]RE

EXTRACT FROM TI{E KARNATAI{A AGRICT'LTT]RAL PRODUCE

I\{ARKETTNG (REGULATION AND DEVELOPMENT) ACT, 1966,

(Karnataka Act No. 27 of 1966)

xx xx XX

10. Constitution of the first market committee.- (l)

Notwithstanding anything contained in section I 1, the first market

comrrrittee constituted for a rnarket area declared after the commencement

of this Act under section 4 shall consist of the following members nominated

by notification by the State Government:-

(i) eleven agriculturists of whom one shall be a woman and one

person belonging to the Scheduled Castes, one person belonging

to the Scheduled Tribes , one person falling under category 'A'

and one person falling under category 'B' residing in the market

area, not disquaiified under sub-clause (a) of clause (l) or ciause

(2) of section 16;

xx xx xx

ll.Constitution of second and subsequent market committees.-

(l) Save as provided in section 1O, every market committee shall consist of

the following members, namely:-

(i) eleven members shall be persons elected by the agriculturists in

the merrket area of whom one shall be a woman. one shall be a

person belonging to the Scheduled Castes, one shall be a person

belonging to Scheduled Tribes and two persons belonging to the

Backward Classes out of which one shall be from persons falling

under Category 'A' and one shall be from persons fatling under

category 'B': Provided that if no person belonging to the Scheduled

Caste is available, the seat reserved for that category shall also be

filled by a person belonging to the Scheduled Tribes and vice versa:

Provided further that il no persons falling under category 'A' is
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availabie, the seat reserved for

a person falling under category

that category shall also be filled bv
'B' and vice vers:r

Constituencies for election of certain members.- XX XX XX

(2) For the purpose of clause (i) of sub-section (l), the Deputy

Comrnissioner shall by notification determine the territorial

extent of the eleven agriculturists' constituencies and shall

reserve one for women, one for persons belonging to the

Scheduied castes, one for persons belonging to the scheduled

Tribes, one for persons fafhng under cate$ory 'A' and one for

persons faring under category 'B' . The number of voters in each

such constituency shall as far as practicable be the sarne

throughout the market area.

9O. Market Fund, its custody and investment.- XX XX

(3) Save as otherwise provided in this Act, the amount to the credit of the

Market Fund and all other moneys received by the market committee shall

be kept or invested.-

(a) in a Co-operative District Central Bank approved by the Registrar

of Co-operative Societies: or

(b) in a Government Savings Bank: or

(c) in a Scheduled bank with the previous approval of the [Director of

Agricultural Marketing; or

(d) in any of the Central or State Government securities wittr previous

approval of the Director of Agricultural Marketing.

t4 .



EXTRACT FROM THE KARNATAKA AGRICT]LTIJRAL PRODUCE

IT{ARKETING (REGT]II\TION) AI\ID CERTAIN OTHER I,AWS
(AMENDMENT) ACT, 1991 (KARNATAIGACT 16 OF 199r)

4I- Amendment of section 9O.- In section 9O of the principal Act,-
In sub-section (3), for clauses (a) to (d), the following shall be substituted,
namely.-

"(a) in the Karnataka State Co-operative Apex Bank; or

tb) in any Co-operative Bank having its branch office in the market
area; or

(c) in a Government Savings Bank. "

xx xx xx
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